4427 Question of Privilege NOVEMBER 29, 1965

Mr. Speaker: I find from the ap-
plication of Shri Vidya Charan
Shukla that first he has said that Shri
Madhu Limaye was wrong in going to
the Court, or the Judges were wrong
in issuing those notices. [ am not
referring that to the Committee.

The third paragraph was:

“The allegation of mala fides
and malice made by Shri Madhu
Limaye against the hon. Speaker
of the Lok Sabha constitutes a
very severe breach of privilege.”
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Then the only question before the
House is this: whether Shri Madhu
Limaye committed a contempt of the
House or a breach of privilege by al-
leging mala fides against the Speaker
of the Lok Sabha.

Shri Harl Vishnu Kamath: The al-
legation of breach of privilege should
be referred, not that he has commit-
ted. That should be decided by the
‘Committee.

‘Mr. Speaker: Yes, the allegation.
The question is:

“That this matter be referred to
the Committec of Privileges™.

“Bome hon, Members: Ayc.

Some hon, Members: Aye.

Mr, Spesker: Those against will
say “No"

The Ayes have it, the Ayes have it

The motion was adopted.

4428
13,18 hrs,
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(1) “In accordance with the
provisions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, [ am directed Lo in-
form the Lok Sabha that the
Rajya Sabha, at its gitting held
on the 25th November, 1965,
agreed without any amend-
ment to the Cardamom Bill,
1985, which was passed by
the Lok Sabha at its sitting
held on the 17th September,
1965.

(2) In amecordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith the Ap-
propriation (No. 5) Bill, 1965,
which was passed by the Lok
Sabha at its sitting held on
the 18th November, 1965, and
transmitted to the Rajys
Sabha for its pecommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the sald
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REPORT OF RAILWAY CONVEN-
TION COMMITTEE

Shri S. V. Krishnamoorthy Rao
(Shimoga): I beg to present the Re-
port of the Railway Convention Com-
mittee, 1985



